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NOTICE UNDER SECTION 296 ( 1) OF ERODE CTY MUNICIPAL CORPORATION ACT 2008 
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It is brought to the notice of the Commissioner, that yoU are constructing reconstructing a 

building as described below, without prior permission of the Commissioner. You are hereby informed to 

stop the unauthorised construction immediately and to demolish the unauthorised construction so far 

made, within 7 days from the date of receipt of this notice 

tgußiair atLiGin spL oñugri 
DESCRIPTION OF THE UNAUTHORISED BUILDING 

sTD0 SIco. S.F No. 

Lot orido ci./TS. No.Pp /:.3. 7 1 

656 Gr60./D. No 

1Street 
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NOTICE UNDER SECTION 296 (2) OF THE ERODE CITY MUNICIPAL 

CORPORATION ACT.2008 
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Within 3 days (72 hours) from the receipt of this notice You ate called upon to explain as to why 
the said provisional notice, issued, should not be confimed, if no explanation in this regard is recelved 
and unauthorised construction not demolished You have lo face the prOsecution to be launched, be Sides demolishion of the unauthorised construclion by the Corporation and recovery of the expences 
therean from you 

upiusuy To 
B BOn/Thiru/ Thirümathi 

SReLrkeptsan6 
For Comaussioner 

ERODE CITK 1UNIQPAL CORPORATION 
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155 THE COIMBATORE CITY MUNICIPAL cORPORATION ACT 

connection provided to such building shall be disconnected till rain water harvesting structure 

is provided.] 

POWERS OF COMMISsIONER 

296. Demolition or alteration of building or well-work unlawfully commenced, 

carried on or completed.- (1) If the Commissioner is satisfied- 

(i) that the construction or reconstruction of any building or well 

(a) has been commenced without obtaining the permission of the 

Commissioner or where an appeal or reference has been made to the Standing Committee, in 

contravention of any order passed by the Standing Committee, or 

(b) is being carried on, or has been completed otherwise than in accordance 

with the plans of particulars on which such permission or order was based, or 

(c) is being carried on, or has been completed in breach of any of the 

provisions of this Act or of any rule or by-law made under this Act or of any direction or 

requisition lawfully given or made under this Act or such rules or by-laws, or 

(ii) that any alterations required by any notice issued under section 282 have not 

been duly made, or 

(ii) that any alteration of, or additions to, any building or any other work made or 

done for any purpose, into or upon any building has been commenced or is being carried on 

or has been completed in breach of section 295. 

he may take a provisional order requiring the owner or the builder or the occupier to 

demolish the work done, or so much of it, as in the opinion of the Commissioner has been 

unlawfully executed, or to make such alterations as may, in the opinion of the Commissioner 

be necessary to bring the work into conformity with the provisions of the Act, rules, by-laws, 

direction or requisition as aforesaid or with the plans or particulars on which such permission 

or order was based, and may also direct that until the said order is complied with the owner or 

builder or the' occupier shall refrain from proceeding with the building or well. 

(2) The Commissioner shall serve a copy of the provisional order made under sub- 

section (1) on the owner or the occupier of the building or well together with a notice 

requiring him to show cause within a reasonable time to be narmed in such notice why the 

order should not be confirmed. 
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